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No. 08/Vidhayee Evam Sansadiya Karya/2001
Dated Dehradun, May 17, 2001

In pursuance of the provisions aof clause (3) of Article 348 of the constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Legislature (Emoluments and Pension of Member's) (Uttaranchal Amendment) Bill, 2001 (Uttaranchal
Adhiniyam Sankhya 08 of 2001).

As passed by the Uttaranchal Leglslatwe Assembly and assented to by the Governor on

May 17, 2001.
THE UTTAR PRADESH LEGISLATURE {EMOLUMENTS AND PENSION OF
MEMBER'S) UTTARANCHAL AMENDMENT ACT, 2001
To amend the Uttar Pradesh Legislature (Emoluments and Pension of Member's)
Act. 1980 in its applicability to Uttaranchal. ‘
: - AN
ACT
I7 1s Heresy enacted in the Fifty-Second Year of the Republic of India as
follows:-- ‘
Short tite 1.(1) This Act may be called the Uttar Pradesh Legslature {Emoluments
A and Pension) Act, 1980 (Uttaranchal Amendment) Act. 2001.
commencement

Amendment of
section 5(1)

(2) It shall come into force on such date &s the State Gover.1ment may
by natification appoint in this behalf.

2. Wherever in Principal Act--
(1) “or council” occur it be deemed committed.
_(2) The word “Uttaranchal” is substituted for the words “Uttar Pradeqh’
(3) The word “Dehradun or wherever the Capital exists” are substituted
for the words “Lucknow’.

3. In sub-section (1) of section 5 hereinafter referred to as the Principal Act --

The words “Expenses of diesel equivalent to the amount of Railway coupon for
" Rupees Sixty Thousand and the balance Thirty Three Thousand as Railway coupon”
are substituted for the words “Ninety Three Thousand”

C‘;
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4. (1) In sub-section (2) and (3) of section 16 of the Principal Act, words = Amendment of
“Seven Thousand Five Hundred” are substituted for words “Three Hundred" following ~ section 16
provisois added to-- :
(2) Sub-section (2) of section 16 of the Principal Act--

“Provided that when official accomodation is allotted to @ member, the amount
shall not be payable”, :

By Order,

(P. C. PANT)

Sachiv.
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